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chargeg which will come Iin course
of payment during the year ending
the 31st day of March, 1974, in res-
pect of ‘Supplies and Disposals’.”

DeEmanp No. 101—Lok SasEa

“That a sum not exceeding
Rs, 2,49,29,000 on Revenue Account
be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in res-
pect of ‘Lok Sabha'”

DEMAND No. 102—RAJYA SABHA

“That a sum mnot exceeding
Rs, 98.81,000 on Revenue Account be
granted to the President to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in res-
pect of ‘Rajya Sabha'.”

Demarp No. 103—DgPARTMENT oF Pagr-
LIAMENTARY AFFAIRS

“That a sum not exceeding
Rs. 12,20,000 on Revenue Account be
granted to the President to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in res-
pect of ‘Department of Parliamen-
tary Affairs’”

Demaxp No, 104—SECRETARIAT OF THE
VICF-PRESIDENT

“That a sum not exceeding
Rs, 3,25,000 on Revenue Account be
granted tp the President to complete
the sum necessary to defray the
charges ‘which will come in course
of payment during the year ending
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the 31st day of March, 1874, in res-
pect of ‘Secretariat of the Vice-
Pregident’.”

15.35 hrs.

APPROPRIATION

(NO. 2) BILL,*
1973

THE MINISTER OF FINANCE

(SHRI YESHWANTRAO CHAVAN):

I
a

appropriation of certain

beg to move for leave to introduce
Bill to authorise payment and
sumg from

and out of the Consolidated Fund of
India for the services of the financial
year 1973-74.

MR. CHAIRMAN: The question

is:

L}

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of India for the services of
the financial year 1973-74".

The motion was adopted.

SHRI YESHWANTRAO CHAVAN:
introducet the Bill,

I beg to move:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Conso-
lidated Fund of India for the
services of the financial year 1973-
74, be taken into consideration.”

MR. CHAIRMAN' Motion moved:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1973-74, be
taken into consideration.”

*Published in Gazette of India Extraordinary, Part II, Section 2, dated

27th April, 1973.

yIntroduced/Moved with the recommendation of the President.
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o T A ST § Ay e
g‘

“I shall now deal with the evi-
dence of the then Governor of
Gujarat, Shri Nityanand Kanungo.
I am constrained t0 Yave observe
that witness, Shr:1 Kanungo, far from
telling the truth, has told innumer-
able lies for reasons best kmown to
him. Except for his name, there
does not appear to be a single
sentence which does not contain a
lie. I am constramned to make this
observation because it is surprising
and shocking for me to note that
he who was the Union Minister for
Commerce and Industry and then
the Governor of Gujarat and Bihar
has told countless lies intentionally
to support a false case. Shn
Kanungo has lied beyond redemp-
tion and there is not a single state-
ment in the evidence which can be
dealt with except for the purpose
of being discarded.”

qg WA ¥9 959 ¥ I5F F 1907
ife W farmand e aw ¥ A
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“Integration Council may be re-
vived Prime Minister Indira
Gandhi 1s understood to be consi-
dering the question of reviving the
National Integration Council which
has been lying dormant for over
three years”
1968 ¥ AT fT § T TH-
TR TT FEAA AT 4T, AT a9 ¥ 3@
1 gfgewre frar gr—aitr AH T
& e, anfs et v aw
TE@ UFKFAFAT F AT FE § WK
AT N g9 UL EEAEar & ey
o T a2

¥ qg 94 @ MY I5T w@r g
oF W7 S TIE T ST TERAEar
Fifrr 7 Nifss s aed E, A ag
fam a7 7AEE & A w8, A
AN T 99 g7 AAT G & X avwr
gadta frafa—dw § w9 & fag



333 Appropriation

w, A T Al & o g ),
R w T wyp e oy frad
o Aferat wer &, sEH wRPET T
§ o oy wesfia f, afer 990 =g
wwi A fir g awdur § Wi 9w A fagre
¥ Ty e w7 T Al § o

ot IAwee fifge M ow ST
Faas ¥ @ AF § 1w s st
#r fga ot fore v}, A & Gfemer
& § wrAan g fe s 23 1930, 1932
MR 135 AT X W FA L, A
it % 37 #1748 wgr @ 7o P
w1 AT wrar ) feR A et gER O
art TR w8, wfw @y FH ¥ wrEwal
FETR T N FE TR G )

az Yazre #y afaar @, & fark
for awm wEgvm wifaa &1 fEr
X FT 0 HT JorarE AT Tifae froaw
¥ o¥ g sufEr w1 Y wATIR AT
gaT & g Ay, A A oae A
fag 1 Fagre & SAar A @) ImA ¥
afe af| s& Saar ¥ oA ow
IF w1 AT wAT wfEw 0 Ao
et fom & Fvad JoA
g wadr dF amrd fmw
¥ e wgd 3 5 owg ooy avdm #
IFr fpre A a@raeT a0
g7 & AYAGTAT T Z A7 Fg FT AT
warg 2 fogr g wsr s wndfE
Elo WEFAFY, WAIgTEA AFF  TTe
T WAT , 7 /G AW T 4 6 AT
WY ATaTE A q19 F femmoa ey we Ay

~e
T IO

VAISAKHA 1, 1885 (FAKA)

(No, 3) BIl 334

§, wifie Iv S A Ww e IR
dfar &are fear, wg W w@ar
w5 S o T W e &
w fav wrea wr g Wy arafos wf &
& o a9 w1 g W A § W
wfs weafau awr Wk TN ®WT
ot w afafriee v §, W@ fgafk
#rE 3% g s wew ST &, @
IAF T Toq Frarel W AT SR
qrEE f |

o o2 #Y ArErTaRw |, oeriaET-
AT, MAT T T, AT AFIFT ATRAY
o qwamTE weEmwr ¥ fagfew fopar
0 9% gL 0w O aafw A farer fearman
&, W% welt @ foar mar 8, ot fdt
I ¥ g afEar F A W @
¥ 3 1 (cgammA) W R AR IT
¥ fourt 7@ T & 1 ( TweTA) S
T2 AT w1, 47 waTAT A0 § wlws
LA i

ot Wawre wq - (vfzaven)  gEw
e fﬂ“f‘l’ﬂT*ﬁ'ﬁTﬁ}' ER

vt 7 fmd g T fvi
T | WO MAT w37 fr &% wfge
al seAE AT T ey fRay & Y
& 3a et 31 @feT 7 Ay

gz 1@ AT A, A3 air qper
fer 772 ¥ ) AT AW R g
aaTE A T I gerd o) fee g
g o & |



335  Appropration

[ o wy fomd ]
=t gnmiv ffm @ =
we ¥ A A ) W 9g O
Ao gt @ O T @ w5, Wy 9
FT Y THE HT Qe G F g
W W dg grr Y A g7 oY
T T A AW Y 2, 9T A
qeqrEy |
wor foar &
wad fror oy afe o R
e wf@mr g agde TEEEE )
QY B | AT AIEHY 98 AT 48
YT TH aXg W AW F@IE WK fom
#7 faer et § I fagr< 7 sw_r W7
X AT $18 98 &Fr @99 § fh-
o afamr q e e
wqt W Sfa , A g g
FT § 1 T @ F AT Femm wOA
g # wwar @ § | AT W
F gt g FNr A i ag
¥ aaw 7 A wran, e O ¥ S
B W+ T @
TF FANT WO 1971 X g
T OFT |
Y wg fomd WX WA F g ?
qg @t o & frodT Fqfed 5 & smar
Fae A A SMARA X T’ g
AP o rFRIFT AT le &
s A NTmrg 1 A Frwg o
# &% e T s ) W 91T
w Wgq | wam s 5 ? wRwT
& AW SYTTETE | g FgT Fr o

APRIL 27, 1973

(Ne. 2) Bill 2336

e E @ o F ww & fawrs i
T v | qwlar T WA A

stofrymw  sroner wgew, e
S frers dor ot qve T Q@ X, ATRIOr AY
I FC @ X, wulae @ ¥ 99, .

siagfems  amdea &% wifer
Y arg wWY TG wE )

off mfr yuwr  famge w37

stRa fomd & & iy 7 e
v frsrgd | e o # an A
T2y 4Y qg wifsa Y A gErEr AT F
fog dac g 1 & wogw WERA ¥
o T fr W WA RAR 2
w9 dare § 7

st o qaw & oaw A g
ot vy fwad  m sfag Fiew
faomarsmar | A qg ¥ (AAWIA)

aaafawfias a2 39 2F AU
I Ty gAY =rfge |

st wqfoad  2fed, gor ww
T FT Tifge ? (=)

aqmfe miew & T, S A
rar Qfaw

ot wiw qW 7 sav =} T
F § 1 7g7 99 i F e § | qg o
HImsF Ay’

qa™ WA
wfeg

ey, goon wT



33} Awromjaﬁqn

ot wy foma &) W wEET,
it W o g * @ & W s &
T ¥, g 8, AAFHA A ¥ g
FTRATH WY AT FTY 19-20 AT Y
FHE IS & a6t G wE I g

ot wfw e . o7 ¥ gE FA
T Wt & )

st wq foed : F gp R 1 W
WA FATFTH A B AN T 9T 17
e T Iw 7 Ay oo diey 7 S
HTE AT | ST ACEAAT qF A faar-
TH

ot wife sy ;T ¥ ST S
FEE

st Ay femd : wonw wEET, 02
[ETAT FT qT qAR A q@wd. .

(e

gawfa wvew . weer, @ W
G 2T 73 =S WTHT § | ] G4
wy &y

ot 7g fem? : womw wERT, G
i ga Nfadr

=it iﬁo‘ﬁo‘ﬂﬂ(m}"ﬂﬁ'ﬁ"
¥ |ATGT FT AW & | WIANG qqH

oy g o ¥ ol g et ¥ for 2
wex #g § W ag ug § fF o< few
T & ofrer WIT =] & g AL AW A
Tt s, qrdY g et few ave w1
wrac g M v HL L (waray)

VAISAKHA 7, 18956 (SAKA)

(No, 2) Bill 338

5 qf @y (NET) @A
wmwgumﬁ‘mrwr
T, & & frl) S A R

st dto dYo . T, frt KA
T &t & )

A, ®Y  dar eaf W
et af wmar w W R
&1 3T A7 § =7 7Y 7ueray, I feu
AT W AFT ¥ 1 e eI fRg
2, S 1 & T ATEAT § |

ot v fod © wenw wEvEm, U
AY wex § ¥ 97’ FET & qE AN g A
9B WETRla SR A 790 Brar f we
F5a 9T AT A WEEA W FET
a7 | T TE & q R A g
§ :
<o freq wepered P st
@I wafa 79 glasit =g .,
Foaqar Tl qAwarad
wrafegaifr AT wrgaft o

TEET AFME A T 997 21 g
FHAMAT FT ATIH TEY & 1 AT WRrHla
wifee F A X § a4 F fog
/I R

g o ag & 7 gl g A
qg &, AXHT TEY Y I IS &Y A7 |
SHRI XK. NARAYANA RAO

(Bobillz): Ploase allow me to make
a submission, Sir,

MR. CHAIRMAN: No. submission,
please,
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SHRI K. NARAYANA RAO: On a

point of scder. My point is thia I L0 T HIRTEE 1A (¥ wre

have been. hearing the hon. Member's
speech in the English translation and
what exactly I heard is this: “What
sort of an ammal 1s the Home Minis-
ter?” Whatever may be the meaning
in Sanskrit or Hindi, in the particular
context the expression is used, it is
not parliamentary. This is my sub-
mission, sir. ..

MR. CHAIRMAN:
point of order.

There is no

SHRI K NARAYANA RAO: This
15 unparhamentary. That 1s my pomnt.
This particular expression, used 1n
this particular context, 18 unparlia-
mentary This is my submussion.

MR CHAIRMAN. There 15 no
pomt of order. Please resume your
seat..
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SHRI DINEN BHATTACHARYYA
(Scrampore): Mr. Chairman, Sir, I
will raise only points.

My first point js regarding certain
memorandum in respect of corruption
m the Ruby General Insurance before
the general insurance was taken over
by the government. The employees
of the Ruby General Insurance re-
peatedly made representations to the
Finance Mimster as well as to the
Prime Mimmsier. Since the year 1871
they subm'tted so many concrete
caxes, that 1s, the policies were issued
for Fire Insurance for the godowns
which were non-exisiant 2nd some
time after the benami claimant came
that there was incident of fire and
the Ruby General Insurance sanc-
ttoned money to them. Through
these wavs several lakhg of rupees
were mis-appropriated by the manage-
ment of the Ruby General Insurance
which 1s now under Chavan’s Minis-
try. Mav I ask him what steps he
has taken in this matter because the
staff and the officers who were in
the Rubv General Insurance when
it was under the Birlas they are still
carrying on work in that Ruby
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[Shri Dinen Bhattacharyya]

General Insurance? In April 1962 a
memorandum was submitted with
photostat copies showing how the
orders were given to the bogus claim-
ants of the Fire Insurance policies.

Secondly, certain cases were insti-
tuted m the year 1970-71 for the eva-
sion of wealth tax by hte Birlas re-
garding certain shares the wvalue of
which they managed to get reduced
and false statements were submitted
to the government. Orders were
given for the insttitution of a
case but subsequently when the ele.
ctions came, just on the eve of 1871
elections, in some papers it has come
that Rs. 20 lakhs were given as a
donation by the same Birla group to
some Minister under whose instruc-
tions the case against the Birlas was
dropped. May I know that the fate
of that case is and whether even at
this moment, Government are ready
to reopen 1t s0 that the actual culprits
may be caught?

SHRI PILOO MODY: Now that
they have spent the Rs. 20 lakhs, they
can reopen it.

SHRI DINEN BHATTACHARYYA:
My next point is in regard to the
Durgapur Steel Project. We have
heard m this House many times and
it has been discussed also that there
is low production and continuous
Joss there. A memorandum has been
submitted by the Durgapur Steel
Employees Union in which they have
made certain concrete suggestions re-
garding the removal of bottle-necks
in the production and they have also
suggested how the production can be
effectively improved and how matters
can be brought to a situation in
which the plant may also be a profi-
table concern. Most probahly, the
hon, Minister of Steel and Mines,
Shri S. Mohan Xumaramangalam
has already got a copy of it, but I
do not know whether he has found
time to go through it or not. Since
he is so much enthusiastic, if he has
not got it already, I shall give him a
<OpY.

SHRI PILOO MODY: He has been
veading the Supreme Court judg-
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ments,

SHRI DINEN' BHATTACHARYYA:
They say in therr memorandum:

“The problem of the Durgapur
Steel plant has started from the
very beginning of the construction
work when the British consortium,
with the connivance of their Indian
counterparts supplied outmoded,
rotten and defective machinery
and materials, rendering the plant
incapable of achieving the initial
production target of one million
tonnes and thus rendered it into a
sick plant.”

In the concluding part, they have
said:

“The accumulating loss of the
Durgapur Steel Project is possible
to be overcome by modification of
the plant so that it can achieve 1.6
mullion tonnes straight production
and further expenditure the pro-
duction to 35 mllion tonnes
that witness, Shr1 Kanungo, far trom
siraight with more diversificut on
and ntroduction of remunerative
produci-mix. Only by expansion
can the fate of the Durgapur Steel
Project can be saved from further
erosion”.

In the case of alloy steel, Govern-
ment did not take any step for the
expansion in the case of the Durga-
pur Steel Project. To those very
workers whom he slanders day aud
night here and in West Bengal, pro-
mises were given before the election
that £ the Congress came to power
in West Bengal, they would take
“immediate steps for the expansion
of the Durgapur Steel Project. But,
here the workers have come forward
with a concrete proposal but nothing
has happened. Government say that
they want the cooperation of the
workers, but we find that that is only
a stunt and nothing but a stunt. I
they want co-operation and they want
any improvements in the situations
they must take the workers into con-
fidence and act as per the suggestions
of the employees.
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My last point is regarding the
working of the Information and Broad-
casting Ministry I would like to ask
whether the broadcasting centre is a
broadcasting centre for the Indian
people or for the runing party........

SHRI PILOO MODY: For the
Congress Party.

SHRI DINEN BHATTACHARYYA:
That is s0, because the congress
Party is the ruling party here. The
information and Broadcasting Minis-
try ig using the whole broadcasting
machinery for the interests of the
ruling party. Even in the report on
the proceedings of the Lok Sabha,
the view points of all the parties
are not given. Yesterday there was
the debate on the Demands of the
Labour Miistry. But may I know
why nothing was mentioned in the
broadcast except that the CPI(M)
Member Shri Dinen  Bhattacharyya
opened the debate” Had it |een
otherwise, had it heen a Congress
member or a ruling parly Minister
speaking, whatever il is, that would
be given publicity. This is going on
dailv. You are on record that you
give only four to five minutes per
day for the opposition. What a
wonderful democratic system. You
are monopolising not only the power
under one parly, one leader, one
government, hul vou are monopolis-
ing the one radio centre to propagate
only for the ruling party and nobody
else.

This is not the position only in
regard to the proceedings of the Lok
Sabha I put a nuestion the other
day to the Minister. Only the other
dav from April 18 to April 22, the
CITU held its second Congress where
three laks of people had gathered.
But not a single word came in the
radio about it, Even in Kerala, it was
not broadcast though it was a such 8
big meeting attended by representa-
tives from all over India and also dele-

gates from both North and South
Vietnam attending as fraternal
delegates and greeting our CITU
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congress. But nothing came on the
radio. This is the method, thig is the
way you are utilising the broadcast-
ing medium for your own political
purpose. Not only do you publish
and propagale your own news, but
you also suppress ang distort other
parties’ viewpoints,

So my question is; what is the
good of this radio centre, what is
the good of this broadcasting medium?
You talk about socialism and you talk
about democracy. All this is bogus. 1f
you are honest, you must make a
statement here actually as to what is
your policy regarding the broadeasting
system exisling under your Ministry.

- L e B

THE MINISTER OF S1EEL AND
MINES (SHRI S. MOHAN KUMAR-
AMANGALAM): So far as Durgapur
is econcerned, the hon. member seems
to have got his facts twisted fn his
mind ISCON were the consultants
for the first phase, the million-tonne

phase The milion tonne target was
atlained by Durgapur, which is a“-
mitted 1 one of the memoranda rub-
mitted by the wvery umion whose

spokesman he iries to be, in 1985
So the question of the machinery
given in the first phase being bad
or not capable of producing a million
tonnes 15 obviously belied by this
simple fact.

So far as 1he position after ex-
pan<sion was concerned, that is in
1965-66 and so on, the hon. member
knows far better then I do that the
unseliled conditions provailing in
Bengal from 1967 to 1870 were to
a large extent responsible for the
fall in production. and the party to
which he belongs has no small re-
sponsibility for what ‘Thappened in
those years.

Recently, there has definitely been
an upswing in production and though
he would prefer to look upon it as a
stunt. I prefer to look upon it a»
some measure of success of the policy
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[Shri 5. Mohan Kumaramangalam]
of co.asperation bhetween the manage-
ment and workers which is bringing
resulty in Durgapur and which will,
1 am sure, bnng more results. If
the hon. member would choose to cut
lumself a lttle aloof from the
wdeclogical dogma which he goes on
repeating day in and day out in this
House, he would see the facts as they
are

SHRI DINEN BHATTACHARYYA
You do not have any 1deological
dogma®

SHRI & MOHAN KUMARAMAN-
GALAM 1 always listen to him
He could listen once in a while to
what I say (Interruption)

If the hon Member would forget
those thuings and look at the realities
of the problem I think he will be
as happy as I and the workers and
the management 1n Durgapur are
that the production in the month of
March was the highest since 1965
That, I think, 15 sufficient asnwer to
what he said

SHR1 DINEN BHATTACHARYYA
The concluding part of my gquestion
that 15, regarding expansion he did
not answer

SHRI § MOHAN KUMARAMAN-
GALAM Regarding the question
of the alloy steel plant the hon
Member knows that in March, 1973
record nroduction has been done hy
the ASP in number of areas So far as
evpansion 18 concerned, vou hANow
that there 11 a commiitee which is
going into 1t, and we expect its
report 1ery coon On the ba~ns of ts
recommendations action will be taken

THE MINISTER OF STATE IN
THE MINISIRY OF INFORMATION
AND BROADCASTING (SHRI I K
GUJRAL) Sir, I only regret that
due to paucily of time the Demands
of the Mimistry of Information and
Broadeasting could not be discussed,
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because, had they been, it would
have gaiven me an opportunity and
to my hon. friends also to talk in
detail about the performance of the
Ministry and of the AN Imdia Radio,
It 15 unfortunate that sometimes, my
hon friend does make a statement
which does not bear any resemblance
to the realities whatsoever I have
sald time and again that the policy
of All India Radio 1s to be very
objective so far as the news 1s con-
cerned That 1s perhaps one of the
reasons why my friend hears the
radio so often and he notices every
slip that has taken place I am glad,
therefore, to say that he accepts the
credibiity which was claimed “he
main point 1s that whenever a bulle-
1in is broadcast 1t has to be kept 1in
mind that the bulletin's length does
not extend to more than 10 minutes
in these morming and 15 minutes in the
evening If you think in terms of
words and 1n terms of columns vyou
will find that hardly about four to
five columns of a newspaper can get
paper covered during this limited
fime The result of 1t 15 that that
news naturally gets more mention
which concerns the burning subjects
and the news value of which is more
than what my friend may; attach to
1t

The basic issue is that somelimes
in our subjectivity and <omething n
our own ago, he starts thinking that
whenever I say or whatever he <ays
deserves morc mention because of 1ts
news value May be, but in a wvast
country hke India, anvbody sitting at
thee editorial office has 10 see to the
news value or the news worthiness of
1t and then decide what should be
mentioned and to what extent

Now one of the points which are
made again and again hete 1< that
the opposition parties are hemmed n
and they do not get any mention
the radio whatsoever This, I cate-
gorically refute From time tp time,
we have heen carrying on surveys
and been putting before the public
as to howmuch time 1s given to the
opposition parties as such At this
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movement, sinee I had no notice of
what my hon. friend would say—

SHRI PILOO MODY: In this
<alculation, iz the CPI considered as
part of the ruling party or the
Opposition?

S8HRI I. K. GUJRAL: No; from
this point of view, we put the CPI
and the Swatantra parties together.
(Interruptions)

SHRI S. MOHAN KUMARAMAN-
GALAM: 8Sir, a point of order.
Even though it is difficult, the houn.

Member should stand when he in-
terrupts.
SHRI 1 K. GUJRAL: Sir, I

would like to give only one instance
to show how much time ig given to
the Opposition parties, For instance,
when the election to the Lok Sabha
was held, from the time when Parlia-
ment was dissolved in December,
1970 up to the end of February,
1971 -1 will not go into details—the
Congress party, in terms of all the
bulletins put together 1n those two
months, got 17 hours 35 minutes, com-
pared to the Opposition parties’ total
fime which wags 47 hours 2] minutes,
You will recall that we allocated
ronsiderable time to the election
manifestoes issued by all the political
parties. The Congres Party's elec-
tion manifesto got one hour and 47
minutes while the time allotted to
the Opposition parties was 7 hours
and 41 munutes.

SHRI PII.OO MODY: That 1s
because the Opposition has so0 much
more to say.

SHR! I. K. GUJRAL- Whenever
you have so much more to say, you
got more time. You should not ex-
pect us to give you more time when
you have nothing to say. That is ex-
actly my point. Whenever you
have somethng to say either in this
House or outside, you will always
get time—(Interruptions). Whenever
my hon. friend sits and shouts,
naturally it will not get mentioned.
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAOQ CHAVAN):
Mr. Chairman, Sir, I think I need reply
to one or two points. Shri Madhu
Limaye had left the House. There
were certain remarks which would
require no answer from us. He has
recently been elected from that place
and his approach is rather that of
the election propaganda and election
speech in the madian. So, he has
tried to misinterpret the Home Minis-
ter. 1 do not think that a3 man of
the status of Shri Uma Shankar
Dikshit can be accused of such inten.
tions.

Shri  Bhattacharyya  mentioned
about the Ruby insurance., He asked
a question and it was answered on 5th
May, 1972, He mentioned a certain
complaint made by some staff. One
particular letter was brought to the
notice of the Insurance Company. It
was found that the man himself said
that he had never written such a
letter but that somebody else had
made use of his name and put in
that claim. If there are any specific
questions lhke that certainly they can
be gone into. If the complaints are
vague, it is difficult to verify or en-
quire. If he has got any information,
we can go into it.

SHRI DINEN BHATTACHARYYA:
We shall.

SHRI YESHWANTRAO CHAVAN:
Certainly. In the matter of certain
tax enquiries, certain things were
not allowed to be opened, because the
Law Ministry's contention was that
they should not be opened. But after
that a specific case had been opened
and the officers of the cell are en-
quiring into many matters. This as-
surance I can give to the hon. Mem-
ber.

I think Shri Madhuji had mention-
ed in his letter that he would refer
to certain questions about planning.
He hag not raised any.
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PROF., MADHU DANDAVATE
(Rajepur): He referred to priorities,

SHRI YESHWANTRAO CHAVAN:
He himself has replied to that. Gov-
ernment has accepted the position
that priority would be given to public
transport and that certainly is the
approach accepted by the Planning
Commission. I think this reply is
enough. He himself would have re-
plied.

SHRI PILOO MODY. Instead of
making baby cars, you should make
jumbo buses.

SHRI YESHWANTRAO CHAVAN:
These are suggestions in detai] which
could be considered. As far for the
principle, I have already explained the

position and I have nothing more to
add.

MR CHAIRMAN: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the service<
of the financial year 1973-74 Be
taken into consideration.”

The motion was adopted
MR. CHAIRMAN: The question is:

“That Clauses 2 and 3, the Sche-
dule, clause 1, the Enacting For-
mula and the Title stand part of
the Bill”

The motion was adopted.

Clauses 2 and 3, the Schedule,
Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI YESHWANTRAO CHAVAN:
I move:

“That the Bill be passed.”

MR CHAIRMAN: The question is:
“That the Bill be passed.”
The motion was adopted.

APRIL 27, 1878

Abolition of Rojya Sabha' 332
(Resl.)
MR. CHAIRMAN: We shall now
take up Private Memerbs' Bills and
Resolutions.

16.20 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

TWENTY-SIXTH REFORT

SHRI J. MATHA GOWDER (Nil-
giris): Sir, I beg to move:

“That this House do agree with
the Twenty-sixth Report of the
Committec on Private Members’
Bills and Resolutions presented to
the House on the 25th April, 1873.”

MR. CHAIRMAN: The question is:

“That this House do agree with
the Twenty-sixth Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 25th April, 1873.”

The motion was adopted,

16.21 hrs

RESOLUTION RE ABOLITION OF
RAJYA SABHA-—contd.

MR, CHAIRMAN: Now, we shall
take up further discussion of the fol-
lowing Resolution moved by Shri
Bibhuti Mishra on the 30th March,
1972: —

“This House directs the Govern-
ment to bring forward a Bill to
amend the Constitution to provide
for the abolition of Rajya Sabha".

Only 25 minutes remain.

SHRI SAMAR MUKHERJEE
(Howtah): If my resolution is allow-
ed to be moved, sometime may have
to be mven. I shall make my speech
later on. I am asking for the time
just to move my Resolution.



